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HOUSE OF THE PEOPLE
Tuesday, 3rd March, 1953

The House met at Two of the 
Clock

CMr. Deputy-Speaker in the Chair'l 
QUESTIONS AND ANSWERS 

{See Part I)

3 P.M.
MOTION FOR ADJOURNMENT 

V isit o f  U.S. D estroyers to  Calcutta

Mr. Depucy-Speaker: I have received 
notice of an adjournment motioil. The 
subject is: " “The situation arising out 
of the visit of four U.S. Destroyers to 
Calcutta” . What is the information 
of the hon. Men>ber?

The Minister of Revenue and Expen
diture (Shri Tyaffi); U.S. phobia.

Shri H. N. Mukerjee (Calcutta North
East): I will tell you. The informa
tion is based on reports in the Press 
to the etfect that four U.S. Navy 
Destroyers which have partjicipated in 
the war in Korea have come to 
Calcutta. They are called McGowan, 
McNair, Hailey and Hickox. They 
came to Calcutta port on the 28th 
February. They are returning, accord
ing to the reports, to the Korean war 
front after re-fuelling' at the Budge 
Budge Depot of the Standard Vacuum
Oil Company and stocking themselves 
^ t h  provisions. Meanwhile, public 
functions are being arranged on Doard 
the Destroyers. Indian Navy person
nel are looking after the four ships, 
and the American officers were invited 
to dinner by the local Commander of 
our Navy. The American naval per
sonnel are seeing the sights of Calcutta 
in State buses. This is the kind of 
report we have, and it is a very lllu-
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minating comment on our independent 
foreign polity.

Mir. Deputy-Speaker: Wherefrom Is 
the hon. Member reading?

Siiri H. N. Mukerjee: It is in todays’
Statesman. You will find a report 
there. A Report also appears in 
certain Bengali papers, and there you 
will find photographs also. These are 
reports which I can supply to the 
Ministry if they are interested.

Mr. Deputy-Speaker: Apart from
that, what is the objection? (LauQhter), 
I could not follow.

Shri H. N. Mukerjee: The laughing
philosophers on the other side will 
remember that it is a very illuminating 
example of our independent foreUgn 
policy. We do not want our country’s 
ports to be sullied by the presence of 
these Destroyers. They are taking 
part in a war against which we have 
expressed ourselves clearly. If we 
are indirectly, in this fashion, going to 
help people who are participating in 
the prolongation of this carnage, then 
surely it is something of which we 
should take note.

T(ie Prime Minister and Minister of 
External Affaiirs (Shri Jawaluqdal 
Nehru): I confess that I have not been 
able to understand or appreciate the 
hon. Member’s point of view. It was 
his rather fertile imagination that 
made him say the other day that 3,200 
American planes had landed at the 
Dum Dum air port. (Interruption,)

Mr. Deputy-Speaker: Order, order.
Shri H. N. Mukerjee: Let him answer

this point straight. Why does he 
refer to something else? (Interrujh 
fions.) The Prime MJnfster denied 
there was Gurkha recruitiiiont in India 
and got away with it. There is no 
example of a similar case in constituh 
tional history. (Interruvtions.)

Mr, D ^ty-Speaker. Order please. 
Hon. Members should wait for a comp
lete answer.
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Shri B. N. Mnkerjee: Let him
answer my point straight.

Mr. Depi/iy-Speaker: On a prior
occasion the hon. Member alleged that 
some 3,200 and odd aeroplanes had 
landed at Dum Dum airport. The 
hon. Prime Minister looked into the 
matter and said that whatever might 
be the nature of the aircraft, such a 
large number of aeroplanes did not  ̂
land at that aerodrom^. ,

Shrimatl Renu Chakravartty (Basir- 
hat): He denied that there were no 
personnel in military uniform, but I 
saw them myself.

Mr. Deputy-Speaker: Order, order. 
She will resume her seat. There is 
no good trying to interrupt the proceed
ings of the House. Hon. Members 
will be a little patient. There is no 
good losing temper over this matter. 
Hon. Members should know that an 
hon. Minister is entitled to say that 
such and such a statement of an hon. 
Member is wrong. He has equal 
right as other hon. Members to say so.
I think it is quite parliamentary. The 
hon. Prime Minister must be allowed 
to get on. There ought to be no 
interruption.

Shri Jawaharlal Nehru rose: —
Shri H. N. Mukerjee: He went on

.denying Gurkha recruitment for
months.

Mr. Depnty-Speaker: Hon. Members 
on the Opposition side have been say
ing so many things. They have been 
saying that so many statements of hon. . 
Ministers are wrong oi" are incOT^t.
It is equally open to the hon. Prime 
Minister to say that their statements 
are wrong or that this information is 
quite wrong. If he says so, have 
absolutely no objection to allow him to 
go on.

Shri Jawaharlal Nehm: It is not a
question of right or wrong. I was 
referring to facts. The hon. M em to 
gave some facts which were fantasu- 
cally wrong and fantastically absurd 
on the last occasion. (Interruptions.)

Shrimati Rena ChakraTiirtty: The
Prime Minister denied that there was 
anyone in military uniform...

Mr. Deputy-Speaker Hon. Members 
must take their seats. I have heard, 
unfortunately, a number of things from 
the Acting Leader of the Communist 
Party on several occasions. He always 
•ays, “disgusting’*, “nauseating” and 
•o on. Now, when hon. Members use 
■uch expressions, they must be pre
pared to take similar expressions from 
die other side.

Shri Jawaharlal Nehru: I submit^
Sir, that I have used no expression!, 
which by any stretch of imagination 
can be called unparliamentary. Itai 
regard to certain facts which the hon. 
Member gave, I stated that they w p e  
completely fantastic, and I should like 
the House to remember that I have 
had no expression of regret from him 
yet.

Shri H. N. Mukerjee r̂ose—
Mr. Deputy-Speaker: Hon. Members 

will observe the rules of the House, 
and they will allow me to regulate the 
proceedings. If there is any personal 
explanation which Shri H. N. Mukerjee 
wants to make, I will allow him.

Shri H. N. Mukerjee: I am goin̂ ; to 
give it.

Mr. Deputy-Speaker: No, not imrae*
diately. Hon. Members cannot have 
their own way in this House. Let 
the hon. Prime Minister complete his 
statement. He must have an opportu
nity to say what he has to say regard
ing this matter. If after that the hon. 
Member wants to make a personal ex
planation regarding any particular 
matter, I will allow him to do so, but 
not now.

Shri Nambiar (Mayuram): What is
this shouting on the other side?

Mr. Deputy-Speaker: Order, please. 
Let the Prime Minister complete his 
answer.

Shri Namdhari (Fazilka-Sirsa): On a 
point of order. (Interruptions.)

Mr. Deputy-Speaker: Let me hear
the point of order. Will the hon. 
Members not allow me to regulate the 
proceedings? Will they take the law 
into their own hands? If it is a point 
of order, I will have to hear it, from 
whichever quarter it might come. 
What is the point of order?

Shri Naitndhari: When all Commu^
nist Members get up without the per
mission of the Chair, I want to ask 
are they fitted with an electric 
switch? (Laughter.)

Mr. Deputy-Speaker: Order, order.
The Prime Minister. Let there be no 
heat.

Shri Jawaharlal Nehm: Evidently,
Sir, hon. Members both on this side 
and on the other side have not recover
ed from the Holi atmosphere. In 
regard to this matter, I really do not 
understand what I am supposed to 
answer. There are certainly rules 
and regulations governing the coming 
of ships into harbour and they are 
being allowed to refuel—except in war
times. I do not even know about
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tos  case. Naturally, h o w  am I to 
m ow? Ships come and go, and so 
far as this matter is concerned, my 
only information—which I got just 
before coming here— ŵas that these 
ships are going to America.

An Hon. Member: No. Back to 
Korea,

Shri Jawaharlal Nehru: They are
westward bound. That is the infor
mation I have received. I am not 
certain. We are bound, so far as I 
know of international usage and con
vention, when a ship comes to us from 
any country— t̂he Soviet Union. China 
•r any other country you can men
tion—to treat that ship exactly In the 
same way. That is, it is allowed to 
refuel and go away.

The second part of the hon. Member's 
question was about some entertain
ments or showing round of the U.S. 
naval personnel that was going on in 
Calcutta. Really, I know nothing 
about it, and I do not see why it 
sailors or airmen wish to meet each 
other and entertain each other that 
should be objected to. It is but 
normal usage. (Interruption.) In this 
country, let me tell my hon. friends, 
we do not cultivate the cult of hatred.

Mr. Deputy-Speaker: Now, Mr. H.N. 
Mukerjee, any personal explanation?

Shri H. N. Mokerjee: The hon.
rVime Minister said a little while ago 
that there was no expression of regret 
on my part in regard to what he 
called a misstatement which I had 
made in the course of my speech. If 
be wanted me to regret, I am sorry I 
cannot oblige, but he will remember 
that when he quoted the report of my 
speech from the records...

Mr. Depnty-Speaker: Just one
minute.

Shri H, N. Mokerjee: Let me
complete my sentence, Sir— ŷou cannot 
stop me by just getting up in that 
way-“ now, from the proceedings of 
the House which the hon. Prime 
Minister read...

win correct me**. He mad it oui Ht 
that time, and If he xiow wants mgi 
regret he wiU not haw it

Shri Natesan (Tiruvallur); On a 
point of order, Sir...

Ito Depnty-Speaker: Let him com
plete his sentence.

V. Ramaswamy (Salem): On
a point of order. Sir...

Mukerjee: ......the hon.
Prime Minister himself read the 
records of the House and la the 
sentence wherein that particular stat^ 
ment was Included. I had actually In
cluded a clause to the effect that “if I 
Mm wrong, I hope the Prime Minister

Mr. Deputy-Speaken And the
Minister also, when he found the _̂__
Member’s facts to be wrong, said ttast 
they were not correct That is all iHl 
said.

Shrimatl Rena ChakraTarttjr; The
Prime Minister’s statement on ^ e i  
occasion was wrong. He said that 
there were no perscHinel in uniform. 
I saw with my own eyes personnel In 
military dress. But I could not take 
photographs.

Mr. Deputy-Speaker: I will have 
stop this. Enough has been said on 
this matter. 1 find that so far as tfaie 
matter is concerned. . .

Shri P. T. Chacko (Meenachil); TM 
hon. Member stated when the Chair 
was on its legs that the Chair cannoi 
prevent him from proceeding Is it 
in order for him to have said so?

Mr. Deputy-Speaker; I am vent
sorry that such an expression should 
have been used. After all I havie 
no colour: I am only interested la
regulating the debate, and give aa 
opportunity to all Members to speak. 
That is why I told the hon. the Leader 
of the Communist Group that he wiU 
have an opportunity. Even when the 
Leader says this, I do not know whaA 
his followers will say. I am veiT 
sorry that such an expression should 
have been used: I did not hear.

Pandit Thakur Das Bhargitva (Gur-
gaon): It is not a matter over which 
the Chair should be sorry; in fact, the 
hon. Member who used those expree* 
sions should feel sorry.

Shri H. N. Mukerjee: I did not
mean any criticism of your conduct I 
only wanted to complete my sentence  ̂
if you would give me a chance.

Shri P. T. Chacko: He said that the 
Chair ‘cannot prevent him in thle 
way*.

Mr. Deputy-Speaker: I hope the
hon. Member will have no hesitation 
in withdrawing those words, if be 
made them.

Shri H. N. Mukerjee: If you wM^
me to withdraw that expressioBi, 1 
shall certainly do it

Mr. Deputy-Speaker: I do not think 
anything was meant.

Now, so far as this matter is ooo> 
cemed. It is unfortunate that it bee 
provoked so much of heat. Now | 
Lave heard both sides. It appeeie 
that In usual course destroyers or ottar
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£Mr. Deputy-Speaker] 
tfiips come and berth for refuelling, 
and 30 far there is nothing so impop- 
tint as ta need the interruption of the 
mrqceedings of this House, so far as 
tllis matter is concerned. It does not 
appear from what the hon. the Prime 
Blinister has said that this indicates 
any particular tendency or any provo
cation for any world war—nothing of 
the sort. Under such circumstances, 
1 do not give my consent.

Now the other thing I have received 
relates to law and order. The House 

proceed t̂o other business.

PAPERS LAID ON THE TABLE
N otifications making  A mendments 

TO Cinematograph (Censorship) 
Rules, 1951

Tlie Minister of Information and 
Broadcasting (Dr. Keskar): I beg to
lay on the Table under section 8(3) of 
the Cinematograph Act, 1952, a copy 
of each of the following Notifications 
making certain further amendments to 
ttie Cinematograph (Censorship) Rules, 
M51:

(l)j Notification No. 35/23/51-F 
(C.C.R.A/4), dated 29th 
December 1952, S.R.O. 85. 
[Placed in Librar̂ .̂ See No. 
S-9/53.1

' (2) Notification No. 35/23/51-F
(C.C.R. A/5), dated 12th Janu
ary 1953, S.R.O. 143. [Placed 
in Library, See No. S-9/53.]

(3) Notification No. 6/1/53-FIL 
(C.C.R.A/6) dated 6th Febru
ary 1953, S.R.O. 309, [Placed 
in Library, See No. S-9/53.]

N otifications issued under the 
R equisitioning and A cquisition 
OF Immovable Property A ct, 1952
The Minister of Works, Housing and 

Supply (Sardar Swaran Singh): I
beg to lay on the Table, under sub
section (2) of section 17 of the Requisi
tioning and Acquisition of Immovable 
Property Act, 1952, a copy of each of 
liie following notifications issued by 
the Ministry of Works, Housing and 
Supply:

(i) Notification No. 10739-WII/52,
dated the 29th December, 1952. 
[Placed in Library. See No. 
S-8/53.]

(li) Notification No. 665-WII/53, 
dated the 16th January, 1953. 
[Placed in Library. See No. 
S-8/53.] *

(iii) Notification No. 1526.WII/53^ 
dated the 5th February, 1953. 
[Placed in Library. See No. 
S-8/53.]

ATOROPRIATION (RAILWAYS) 
BXLL .

The Minister of Railway and Trana- 
port (Shri L. a  ShaM ): 1 beg
move*:

“That the Bill to authorise pay
ment and appropriation of certain 
sums from and put of the Consoli
dated Fund of India for the service 
of the financial year 1953-54 for 
the purposes of Railways be taken 
into consideration.*’
Mr. Deputy-Speaker: The question

is:
“That the Bill to authorise pay

ment and appr6priation of certain 
sums from and out of the Consoli
dated Fund of India for the 
service of the financial year 1953
54, for the purposes of Railways 
be taken into consideration.”

The motion was adopted.
Clauses 1, 2, 3 and the Schedule, the 

Title and the Enacting Formula 
were added to the Bill.

Shri L. B. Shastri: I beg to move:
“That the Bill be passed.”

Mr. Depuiy-Speaker: The question 
is:

“That the Bill be passed.’’ ' 
The motion was adopted.

is:

GENERAL BUDGET, 1953-54 
D emands for G rants on A ccount 

Mr. Deputy-Speaker: The question

“ That the respective sums not 
exceeding the amounts shown in 
the third column of the Order 
Paper be granted to the Presi
dent, on account, for or towards 
defra3ring the charges during the- 
year ending the 31st day of March, 
1954, in respect of the correspond
ing heads of all the Demands, 
entered in the second column 
thereof.”

The motion was adopted.

♦Moved with the previous sanction of tha President.




